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25.11.02 - Heard Mr. P.Gogol, learned

counsel for the applicant”and also Mr.
. Bl.C.Pathak, learned Addl. C.G.S5.C. for
khe réSpondents.
, On the prayer cf Mr. B.C.Pathak,
“hearned addl. €.G.8.C. for the respondents
further four weeks time is allowed to the
ﬁ: ‘ 'v-respondentsftovfile'written statemen;.
* JList on 2.1.2003 fcr crders.

P | o 3 , ' Vice-Chairman
g " ’ RPRND I \ry cxedpian
& vf %“9. OWV&&Q‘J&CﬁiuM TM& Uuh\KO 4ﬁ W“*d
o *j*D LOKTVth 6¥00£€”M&“A' (PJ
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, ' o | T~ ‘ VsSeAggarwal; Chairman.
%f'f'QQA= i i The Hon'ble Mr.K.K.
! Sharma, Member (A).
!
; We.—~"have heard .P.X. Baruah,
( lear,ne’d/ counsel for the appli t and
W dlso Mr. B C.Pathak, learned. Addl.C.G.5.
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Notes of the Registry Date Order of the tribunal
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o . 8.1.2003 Presnt:- The Hon'ble Mr.Justice
‘ V.S.Aggarwal, Chairman.

The Hon'ble Mr.K.X.Sharma
Member (A).

We have heard Mr.P.K.Baruah,

learned counsel for the applicant and
also Mr.B.C.Pathak, learned

Addl.C.G.S.C. for the respondents.

During the course of submission

it was submitted that the Departmental
Appeal has already been preferred to
the Chief Post Master General,
N.E.Circle, Shillong-1, Meghalaya on
7.5.2002 which is still pending.
Keeping in view of the said facts
the learned counsel for the applicant
does not press the present Original
Applicantion but pressed that the
concerned authority viz. the Chief
Post Master General, N.E.Circle,
Shillong-1, Meghalaya may he directed
to decide the Departmental Appeal
within a stipulated period. To this
there is no objection on either end.
Accordingly, the present Original‘
Application is.dismissed as withdrawn.
The respondent Nos.?2 i.e. Chief Post
Master General, M.E.Circle, Shillong-1
Meghalaya is directed to decide the
Departmental Appeal dated 7.5.2002
preferably within a period of four
months from the date of receipt of the
certified copy of the present order.

It should be a speaking order and

should be conveyed to the applicant.

Contd..
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By way of abundant caution it is
made clear that nothing his‘ixan
expression of opinion on the merits of
the case which may causeiéfejpdice.to
either side.

With this observations, the
present Original Application is

dismissed as withdrawn.

{EEVV PV A3 %/e

Member

Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH3:

Original Application No. A8K of 2002,

shri A,B., Deori

son of Sri Jadu Deori

Ex Sub Post Master, Bordumsa,
Resident of Village Mshadeppur No.4
P,0, & P,S, Mahadevpur, District -

Lohit, Ar{machal Pradesh.

- Versus =
’1. Union of Indis,
represented by the Sec:re'tary
to the Govt. of India, Ministry
of Communication, Department

of Posts, New Delhi. ,

2. Chief Postmaster General,
N.E, Circle, Shillong=-1,

Meghalaya.

| 3. Director of Postal Services
arunachal Pradesh Division,
Itanagar- 791 111.

~»

K . ceese Rvespondents.

DETAILS OF APPLICATION s

1. Particulars of order s- Order dated 16-04-2002, passed
against which the ) '
application is made. by the Director of Postal Services,
” Arunachal Pradesh, Itanagar,

contdese?



2. Jurisdiction of
the ,Court.

3, Limitation 3=

4, Facts of the cases-

t

- 2 -

9
L3
R

removing the applicamt frpm service, &

commanicated in his Memo. NO.Fe2/A,B,

Deori/99-2000 dated 16~04-2002,
, :

The applicant declares that the R
subject matter of the order against

which redressal is sought is within
the jurisdiction of the Tribunal,
The applicant further declares that
the application is within the limite
tion period provided in Section 21 of
the CentralhAdministrative Tribunal

Act, 1985, °

"1, That the app.lidant §oined as postal
Asgistant on 1~1-1991 under _?he Postal
Department in Arunachal Pradesh. While
he was posted as Sub Post Master,
Bordumsa S.0, in Arunachal Pradesh |
Postal Division, he was pléced under
suspension for alleged short credit
of lmoney under different a;qcoﬁnts, all
amounting to Rse 28, 335.00 which £inally

stood at Rse 28, 205,00 during the period

" from 25-12~1994 to 1-6-1999. Six Articles

of charges had been served on the
applicant, alleging violation of the
provisions of Rule 3(1)(i)(ii) end (iii)

-

of CCS (conduct) Rulés, 1964, The

_ contdese 3
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applicant while denying intention to misappropriate
the money has made up the whole shortage of Rse 28, 205.00
by depositing the same at Nampong SO on 7=-3=2002 as
the shortage occured due to some error in accounting .

and totalling figures which did not come to the notice

s  konge des

of the applicant due to his overwork coupled with family
problems and limited working hands. Deposit of whole amount
found short had been recorded in the findings of the

Inquiry Authority.

A copy of the Articles of charges is

annexed hereto as annexure- "1,

A copy of the receipt Book NO.WB.13604 Receipt No.25
dated 7—3-2002 for K. 28, 205/- deposited by the
Aecan L
0// gf;allan-t is annexed hereto as Annexufe- 1(1).

5, That inspite of making up the entire alleged shortage
of cash amount by depositing the same on 7-3-2002 at Nampong
S0 &e Disciplinary Authority who assured the applicant

to deal with the applicent leniently once the alleged
s_hortage\.is made up removed applicant from serxrvice by

awarding the highest punishment.

e That the Inquiry Officer commi tted gross irregularieies
while conducting the Inquiry into the Articles of charges

as will be evident from the following facts, viz. i~

i) all the documents relied upon by the prosecution |
had been produced by the Presenting Officer before

the Inquiry Officer and their examination and

con tdo ee 4
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analysis had been confined to the Presenting Officer
and the Inquiry Officer, who was subordinate to the
Disciplinary Authority. The genuineness of those ?é
documents and the relevant portion of the documents
utilised against the applicant have not been testified
by the lowe.prosecution witness in the person of .
shri K. Pandit, SDI, Post, Jairampur, examined by

the prosecution, nor by any other witness. These
documents not being duly exhibited and their

veracity not proved and the portions of the documents
used against the applicant not being testified and
not being duly estéblished by any witness cannot

form part of the Departmental Inquiry Proceedings.

The Inquiry Officer has thus committed gross proce-
dural -irregularities to the'prejudiée and to the
detriment of the applicant by arriving at his

findings on the basis of these unestablished

documentary evidences.

A copy of the findings of the Inquiry

Officer is annexed hereto as Annexule="*'Zz,*

ii) That the Inquiry Officer arrived at; his
final conclusion and prepared his £indings on
the basis of the report submitted to him by the
Presenting Officer beaﬁng NO ¢F= 3/Disc/A. B, Deori
dated 14-2=2002 in which he sated in paragraph 4
of his said letter “that the examination and
.ainalysis of documentary evidence with respect

_to each article of charge was done by the P,0,

~contdese 5




N R
(i.e. presenting officer) of the case in the %

subsequent hearing on 13-02-2002 and the minutes

of the hearing on 13-02-200 2. The presenting

6fficer is a committed person weded to the sucéess; )
ful conduct of the case. His examination and
analysis cannot be impartial. Such examination

and analysis of documents by the presenting officer
which are relied upon by the Prosecution ar;d accepted
by the Inquiry Officet to arrive at his findings ;
without these documents being testified by a witness
with respect to their genuineees and correctness of
B figures is totally against the principle of natural
justice and fair and impartial conduct of quasi

judicial proceedings like the instant one.

A copy of the said letter No.F-3/Disc/a, B,
Deori dated 14-02-2002 is annexed hereto as Annexure-'3‘,

iii) That the lone prosecution wi&xess Shri K. Pandit

was examined by the presenting officer and cross-

examined by the Inquiry Officer and re-examined by

the» Inquiry Officer and re-examined by the présenting
Officer, He being a witness 0of the Officer rank the

| appfl2ant was not allowed to cross-examine him. This

has prejudiced the applicanf in defending himself,.

The recorded statement of Shri K. Pandit will establish

this fact.The applicant craves leave of the Hon'ble

Tribunal to produce copy of the recorded statement

of shri K. Pandit during hearing of the application.

iv) That the Inquiry Officer submitted his £indings,

holding that charges in Article I, Article II, Article-T™

contdees 6
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Article~V and Article~- VI stand proved despite the

fact that he committed gross irregularities and
improprieties during inquiry to the charges as
stated hereinabove, The charge No.3 has not been “
proved. ' ' '

v) The applicant admitted the shortage of cash money
due to the reasons stated above and made up the
whole shortage of money depositing the same at Nampong

S0 on 7=3=2002, There was no misappropriation of money

nox loss of Govt,money.

vi) That the Disciplinary Authority of its own further
examined the listed documents in the absence of
evidence on record to substantiate the charges which
he cannot do suomotto. He £s to rely on the evidence
on record and arrive at his final conclusion on the
evidence on record. Additional evidence in support

of the charges cannot be considered by him behind

the beck of the charged official (i.e. the applicant).
The Disciplinary authority has committed gross irregu=-

larities by considering additional documentary evidence
by fu'rthér examination of the same behind the back of
the applicant. This is against the set and accepted
principles of quasit judicial proceedings like the
instant one, causing prejudice to the applicant.
Inspite of gross irregularities committed in the
conduct of the inquiry into the charges by the Inquiry
Officer as Qell as the Disciplinary authority, the

applicant was punished with the removal from service.

contdeee 7
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A copy of impugned order of punishment is

annexed hereto as Annexure- '4°7,

4. - That being highly aggrieved by the impugned \
order of removal from service dated 16-4-2002, the

apblicant preferred a departmental appeal to the Chief

\ /QQ\M A%NU Monuz« A =’

Fost Master General, N,E. Circle, Shillong-1, Meghalaya |
e _;,_»x:_,_!l:ﬁ_.—;:iﬁ:—”
oin

on '7-5- 2002 but the ..;'.aid departmental appeal has not b

e g o e - S AT -

p— =

d:..sposed of even though reasonable time has elapsad for

disposal of the same. o R

A copylof the s'aid' depértmental appeal dated

7=5~2002 is annexed hereto as Annexure- $5', °

54 That the applicant is a tribal person from Assam
Amxjxachal Pradesh Border and he has nothing #0 fall back upon
after he has been removed from service., He deserves to be
le_niently dealt with in the instant case as a tribal person

| and considering his past blameless service records énd the
allﬁged shortage of money which had been made up occured due
to error in accounting and wrong totalling without intention

to do 80

5« Grounds for relief with legal provisions :

The applicant prefers this application among

others on the following grounds s-

~$s GROUNDS 3~

!

(1)‘ - For thai: the impugned order is arbitrary and biased
adainst the applicant and violativel of articaes 14 and 21
of the Constitution of India and liable to be set aside and

quashed., |

contdeee 8 '
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C2> " For that the Inquiry Officer committed gross 3%
irregﬁlarities while conducting inquiry into the
c‘:h'-arges inasmuch as the examination and analysis of |
the documents produced by the__ Presenting Officef in .
support of the charges have been confined to the presen~- %
ting Officer and the Inquiry Officer themselves. The
genuineness. of those documents and the relevant portion
- of those documents used against the applicant have not
been teéﬁified by the lowe prosecution witness in the
person of shri K. .APanc'iit. These documents not being
duly exhibited and their veracity mot proved nor the
. portions of 'those documents used agéinst the applicant
tes::ified and duly established by any witness these
documents should not have ‘formed part of the Departmental
Inquiry Proceédings. The applicant has been greatly
prejudiced for these gross irregularities and for arriving
| at the findings on the basis of unestablished documentary

evidence,

(3 For that the Inquiry Officer submitted his
findings on the basis of examination and analysis ofl
documentary evidence done by the Presénting Officer
with respect to each article of charge. The presenting
Officer is a committed person, weded to the successful _
conduct of the case. His examination and analysis of
docizmentary evidence tend 'to be partial and kas biased.
Enq\ixiry Officer arriving at his findings on the basis
of dbcumen'tary evidence examined and analyséded by the
Preéentihg.Officer is against the principle of natural
justice and fair and impartial conduct of quasi judicial

proceedingse.

contdeees 9
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(4) For that the applicant as the charged officer

was not allowed to cross examine the lome prosecution

.0fficers rank, and the applicant merely an Assistant,

po'sted as. Sub-Post Master.

}

b}
witness, shri K, Pandit, as he was a witness of the %\
(5} .For that the appli®ant admitted the shortage of (?é

rmoney which he had made up but not admitted misappropriation
or loss of Government money. There was no loss of Government

mn‘ey. K : . .
? ' _ to
(6): . = For that the shortage-of money occured due/error
in calculation:and totalling which could not be detected
earlier. There was no intention in it.
(7) For -that the shortage of money having been paid
and‘the Department accepted it, the charge of shortage of
money levelled against the applicant sbates and the
impugned order of removal from service is liable to be
- set aside and Quashed.
(&) - fhak Bor that the punishment awarded is dispropor-
tionate to the offence cokmitted and lisble to be set aside
and quashed.

!

(9) ) For that in any view of the matter, the impugned

f

order is bad in law and lisble to be set aside and quashed.
3 | -

(3()): For that the applicant being a tribal person from
Ass_[am - Arunachal Pradesh border and having nothing to fall

I. \

cOnNtGee o 10



back upon for his sustenance and the sustenanCe of his
wife and childzen after his removal from service deserves
to be leniently dealt with by awarding a lesser punishment

other than removal from service,

!

6, Details of remedies exhausted :

Q/gmi %7' Q)?/CCOm{Zw\ 2#—93@

The applicant declares that he has availed of all
the remedies available to him under the relevant sléwice
rules by submitting an appeal to the Chief Post Master
General, N;E. circle, shillong (vide annexure=5) which has
not been disposed of though reasonable time for disposal of
1:he| same elapsed and the- applicant cannot indefinitely wait
for! disposal of the same. '

7. Matters not previously, filed or pending with any other Courts

'I'he applicant further declares that he had not
prevxously filed any application, writ-petition or suit
regarding the matter in respect of which the application
, héé been made, before any court or any other authority or
anﬁ other Bench of the Tribunal nor any such application,

Writepetition or suit is pending before any of them.
| .

!
E
l
|

80"Relief sou g ht

In view of the facts stated in paragraph 4 and

paragraph 5, the applicant prays xR for the following reliefs :-

i) To set aside and quash the impugned order, bearing
Memo NOoF=2/A, B, Deori/sgs 99-2000 dated 16-04=2002,
rems}ing the applicant from service.

1
|
|
I

contdeee 11



11) To re-instate the applicant in service witf

_immediate effect from the date of removal from

service; without loss of pay and service,

9, Interim relief :- No. interim order is prayed for,

10, Particulars of I,P,0, t=

44)
1i1)

1

i

I.P.0. No. ' 7& 576£97

‘Date of issue g=- 5 -8~200

Payable at Guwahati,

11. List of enclosures :-

r

le

3.

| 4.

Se

Statemefit of Articles of charges framed against
Shri A,B, Deori, the then S,P.M,, Bordumsa S,0,

(Annexure= 1)+

Report of Ing uiry of the Inquiry Officer with his

findings (Annexure- 2).

Letter No.F-3/Disc/A,B,Deori dated 14-02-2002 f£rom
shri M, A, Malai, Presenting Officer to Shri G,C, Singha,

Inquiry @uthority (Annéxure— 3.

Impugned punishment order bea;:ing Memo. NO.¥=2/A, B,

Deori/99-2000 dated 16-04-2002 (Annexure- 4).
Departmental appeal dated 7-5-2002 (Annexure- 5).

contdese 12
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VERIFICATION

I, shri A;B. peori, son of Sri Jadu Deori, aged .
about 35 years, ﬁ:x-Sub-Pbst Mastaér, éordumsa, Arunachal
Pradesh, resident of Village Mahadevpur No.4, P,0. & P,S, =
Mahadevpur, District - Lohit, Arunachal Pradesh, do hereby
verify that the contents of paragraphs 1, 2, 3, 4(1),

4(2), 4(3)(4), 4(3)(ii), 4(3)(iv), 4(3)(v), 4(3)(vi),

4(4), 4(5), 6 and 7 are true to my persbnal knowledge

and paragraphs 5(1), 5(2), 5(3), 5(4), 5(5), 5(6) and
5(7) believed to be true on legal advice and that I

have not suppressed any material £act.

I sign this Verification on this _ /2" day of

//%M_. 2002 at Guwahati.

Shd Akﬁu] Bekow\{f\ Ream.

Signature,
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annexure- !1¢,

Statement of Articles of charges framed against Shri A, B,
Deori, the then SPM Bordumsa S,0,

ARTICLE « I

shri a.B. Deori while functioning as the SPM

- Bordumsa S.0, during 25-12-1994 to 01-06-1999 short

crddited BRs. 143.00' (Rupees one hundred forty three)only
to the 5.0, g/c of Budumsa S.0, in C/W P,L.I. receipt

and thus violated the provision of Rule 3(D (1) (41 &

(144) of cCs (Conduct) Rules 1964. '

ARTICLE = II

The said shri aA,B. Deori while functioniﬁg as the
SPM Bordumsa S.,0, Guring 25-12-1994 to 01-06-1999 short
credited Rs,928/- (Rupees nine hundred & tWwenty eight) only

i/c/w TRC receipt to the a/c of Bordumsa S.0, and thus

violated the provision of Rule 3(1) (1) (i4) & (iii) of ccs

(Conduct) Rules 1964. o

ARTICLE = III

The said Shri A.RB. Deori while functioning as the
SPM Bordumsa S.0, during 25-12-1994 to 01-06-1999 short
credited Rs, 130/~ (Rupees One hundred & thirty) only :Vr/o
MSY deposit to the a/c of Bordumsa S.0. and thus violated
the provision of Rule 3(1) (1) (11) & (411) of cCs |
(Conduct) Rules 1964. k

4 COntdo o 2
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annexures- 1.

ARTICLE = IV

A The said shri A,B, Deori while functioning as the
SPM Bordumsa S.0, during 25-12-1994 to 01-06-1999 short
cx:edited Rse 1339/= (Rupees One thousand three hundred
end thirty nine) only i/r/o MO issue receipt to the g/c
of Bordumsa S.0. and violated the provisions of Rule 3(31)
(1) (41) & (iii) of CCs (Conduct) Rules, 1964.

' ARTICLE = V

| The said Shri A,B. Deori while functioning as

the SPM Boxdumsa S,0, during 25-12-1994 to 01-06=1999 short
credited Rse 16,050/~ i/c/w SB deposit to the g/c of Borxrdumsa
8.0, and thus violated the provision of Rule 3(1)(i)(ii) &
(‘iii) of CCS (Conduct) Rules 1964. ‘

Al

ARTICLE = VI

+ The said Shri A, B, Deori while functioning as the
SPM Bordumsa S.0, during 25=-12-1994 to 01-06-1999 short
éredited 23.9745/- (Rupees nine thousand seven hundred
. forty five) only to the ag/c of Bérdumsa 8,0, i/c/w RD
. éei)osit and thu‘s violated the provision of Rule 3(1) (1)
(11) & (iii) of cCs (Conduct) Rules 1964,

ANNEX~JII

i ’ Statement of Imputation of misconduct or misbehaviour
¢ Ny ¢ in support of the articles of charge framed against
: Qrg / JV Shri A, B, Deor}i,the then SPM Bordumsa 5.0,

W ,

rd

conf;d. e 3
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ARTICLE = I

The said shri A,B, Deori while woxking as the

SPM Bordumsa 5.0, durifg 25-12-1994 to 01-06-1999 short
credited Rs.143/~ (Rupees one thundred and forty three)

only # i/r/o PLI receipt as belovw s

1. PLI collection on 28 20-06-199 Was Rs. 4509/~
| (Rupees four thousand £ive hundred and nine) o:il}f
- but charged in .0, a/c Rs,4409/- (Rupees four .
thousand four hundred nine) only."rhus‘ Rs, 100/=-

(Rupees one hundred) only was short crediteds

2e PLI. collection on 14-11-1996 .was.Rs.207‘7/—

(Rupees two thousand seventy seven) only + Rse12 (DF)
= Rse 2089/- (Rupees two thousand eighty nine) only \
but ks, 2077/- was charged in S,0., etc. Thus, Rse 12/~

was short credited,

" 3¢ On 28~ 12- 1996 PLI collection was Rs.2171 + Rse 24(DF)m
= Rs. 2195 but Bs.2171/- was charged in 5.0, a/Cs |

Thus Rse 24/= Was short credited,

4, On 17-12-1997 PLI collectioh Wwas Rse 1528/= ... '
Rse7/- = Rse1535/= but Rs, 1528/~ was charged in 5.0,

a/c. Thus Rs.7/- Wwas short credited.

'rherefore, Rse 100/= on 29-06~1996
| e 12/~ on 14-11-1996
Kse 24/- on 28«12-1996

_Bse T/= on 17-12-1997 |
In Total Bse 143/= Was short credited.

contdeeed
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. Thus Rs, 143/~ Was short credited by shri a,B.
Deori i/c/w PLI .receipt violating the provision of Rule
3(1) (1) (ii) & (411) of cCs (Conduct) Rules, 1964.

™ - . -

ARTICLE - II

‘The said Shri A,B, Deori while working as the
SPM Bordumsa 5,0, during 25-12-1994 to 01-06-1999 short
credited Rs¢928/- i/r/0 TRC receipt as shown beloWw :~

1 On 24-02-1998 TRC collection was Bse 230/- which
"Was mot charged in S.O. a/c.

2. On' 19-04-1999 TRC collection Was Rs698/~ which

, - was not charged in S.0. /c -

Therefore, Bse 230/~ on 24=02-1998

_Rse 698/~ on 1% 04-1999
" Total  BRse 928/- Was short credited.

Thus Bs. 928/~ was short credited by shri A,B, Deori
i/c/w TRC receipt violating the provision of Rule 3( 1)"(01)
& (1ii) of cCs (Conduct) Rules 1964,

I -
[}

‘mxcm - III

The said Shri A.B. Deori while functioning as the
SPM Bordumsa 8.0, during 25-12-1994 to 01-06-1999 short
credited Rs. 130/~ i/c/w MSY deposit as shown below :-

/ IR | 1o On 20-07-1995 MSY deposit amounting to
VL“\% | Bse 30/~ Was not taken into S.0. &/Ce
g /J‘,‘ .
Q(ﬁ@f’ 2. On 28-8~-95 MSY deposit amounting to Rse 100/~
was not taken into SO efc.

contdeee 5
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Therefore, Rss 30/= on 20=07-1995
fs. 100/= on 28-08-1995

Total RBse 130/~ was short crediteds

Thus Rs.130/= was short credited by Shri A,B, Deori
i/c/w MSY deposit violating the provision of Rule 3( 1) (iX(411)

- -

& i(:lii) of CCS (Conduct) Rules, 1964.

£

ARTICLE ‘= IV

I

The said Shri A,B, Deori while functioning as the
SPM Bordumsa S,0, during 25-12-1994 to 01-06-1999 short

'c'f.'edlted Rse 1339/~ only 1/1':/0 M) Issue receipt as shown

-~

1o On 14=-10~1995 O commission was Rs. 292/~ but
. B+ 192/- was charged in SO a/cC. '

2 On 11=12=-1995 M commission against MO No.2087 3
should be Rs. 25/~ for value of ks¢500/- but only
Rse 15f= was shown in MO issue joumél and also

‘charged in S.0. &/C.

3¢ On 22-05-1996 M) commission as per MO issue

journal was 95.‘79/- but Rs.74/~ was charged in

4. On 09-05-19% M commission should be Rs.1l/-
but 5.6/~ had been joumalized and also charged
in S.O. a/CO

contes« 6
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5. On 11-~10-199% amount i/t/o MO valué was k.5168/- but
Rs«4 168/~ Was shown in the M 'issue journal also charged

| 1n S.O. . a/é:.

6o On 01-11-199 the amount i/r/o0 MO value was ks, 1185/- but
Rss 1085/~ has been shown in the MO journal @ also charged

m Soo.. a/c.

7. On 07-11-1996 the total M0 commission was Rs.455/- but

shown as Rs.445/~ in MO journal & also in SO &/C.

8 On 16-09-1998 the total M) commission wWas Rse394/- but

shown 'asv Bse 294/~ in MO journal & also S.,0 a/c 'also.

9. On 08-04-1999 the total M value was R.6939/~ but
Rse6930/~ in SO 3/Ce |

A}

Therefore, Rse 100/~ on 14-10-1995

Rse 10/- on 11=12-1995
e _5/= on 22-05-199
. 5/ on 09-05-1996 .
R. 1000/ on 13=10-1996
Rs. 100/- on 01-11-1996

. 10/- on 07-11-199
B. 100/- on 16-09-1998

5. 9/- on 08-11-1999

Total BRse 1339/~ was short credited.

S

contdeee 7
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Thus the said shri A,B, Deorli short credited
Bse 1339/~ i/r/o MO issued violating the provision of
Rule 3(1) (1)(ii) & (iii) of CCS (Conduct) Rules, 1964,

ARTICLE = V

The said shri A,B, Deori while functioning as
the SPM Bordumsa S,0, during 25-1i2-1994 to 01-06-1999

short credited Bs. 16050/~ i/c/w SB deposit as shown below g

1. On 19-;03- 1998 Rse 15000/~ was deposited against
Bordumsa SB &/C no. 100091. The amount was
posted in the iedger card and also shown in
SB Long Book but not charged in 8,0, a/Ce.

2 On 12=09=1998 Rse 200/~ was deposited against

| Bordumsa SB a/Cc no.100075. The amount was
posted in the ledger card but not shown in
SB long Book and not charged in 5,0, a/cC.

3. The following emounts were posted in the ledger
card against Bordumsa SB a/c no.100026 on
different dateé. But these deposits were

,nét shown in thé SB Long Book and not
charged in S,0., a/Ce

contdeese 8



N
~R0~
4
: ' -Annexure~ 1,
~a) On 18-08-1998  Bs. 50,00
~ b) On 10-09-1998 K. 50,00 -
' ¢). on 03-02-1999 k. 50,00
) _On® 22-03-1999 ke 50,00
Total kse 200,00
4,  On 23-10-1998 Rs,50/= and on 04=12-1998 Rs.100/- was

deposited against Bordumsa SB a/C N0.100104, Both the amount
were posted in the ledger card but not shown 1n SB long Book
and not charged in S.0. a/c.

5% It is found that Bordumsa, SB pass book bearing
no. 190102_wasv issued by Shri A.B. Deori on 20=09%1997 in
the name of Mrs, Jangko Langkho and following trénsaCt.f..ons .

were made thereafter.

Date_ Deposit  Withdrawal - BalancCe
20-09- 1997 500,00 - x . 500,00
0610~ 1997 500,00 xxx 1000, 00

© 05-12-1997 - 500.00 XXX 1500, 00

13-01-1998 XX 1000,00 500,00

But, actua:ﬂly no a/c was opened = .No Ledger card
was found i/r/o this a/c and no specimen signature'wés ‘
found in specimen sighature Book. All the above noted
trénsactions were neither noted in the Ilong Book nor
charged in §,0. a/c. Shri A,B, Deori paid the withdrawal\'
. amount from his personal fund and the balanCe amount

Of Rs¢500/= was kept t© himself,

contdeee C7 .
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Therefore, .
B5. 15000/~ against Bomdumsa SB a/c no, 100091 on 19-3-98
R 200/ against Bordumsa SB &/C no.100075 on 12-0-98
. ke 50/~ against Bordumsa SB &/C no.100026 on 18-8-98
Bse 50/'-" against Bordumsa SB a/c no,100026 on 10-9-98
k. 50/~ against Bordumsa SB &/C no.10002%6 on 03-2-99
e 50/= against Bordumsa SB a/c no.100026 on 22=3=99
Rse 50/R against Bordums& SB mgc no.100104 on 23-10-98
Rse 100/~ against Bordumsa SB &/¢ n0.100104 on 04-12-93
Bss 500/~ against Bordumsa SB a/¢ no.100102 v. |

Total Rse 16050/~ was short credited by Shri A.B. Deori i/c/w
SB deposit violating the provision of Rule 3(1)‘('1)(11) & (4i14)

of cCs (Conduct) Rules, 1964,

ARTICLE - VI

L]

The said Shri A.B, Deori while functioning as the SPM
Bordumsa $,0., during 25~12-1994 t0 01-06=1999 short credited
Rs¢$745.00 i/c/w RD deposit as shown below g=

1. On 09-07-1997 total RD deposit was Rse350/- but only

Rse 250/~ was taken into S.0. a/Ce

2. On 08-12-1998 total RD deposit was Rs.1715/- but
BS. 1700/~ only was taken ;ixto a/c.

3+ On 21-04-98 total RD deposit was Rse400/~ but ks, 200/-

- / only was taken into a/c.
o

4, On 08-12-1998 total RD deposit was Bse2330/- but

Rse 2300/~ only was taken into a/c.

contdeee 10

-



»

24
- -

annexures 1,

5, On 28~ 12=1998, Rse 100/= was deposited against RD

a/c no.80053 but the same had not been taken into a/c.

6. RD deposit on 21=01~31999 was Rs.1500/= against RD

Te

a/c mx No.80073, 80074 and 80075 of deno Rs¢500/-
each and instalment for the month of January, 1999

in esch case. But the amount of Rse 1500/= Was not

taken into a/c. After this deposit 5 more deposits

were made in each RD g/c for the month of Feb'1999
to June’1999 on different dates, but neithe.r the
amounts were shown in RD JOurnaJ/nor charged in
S.0. a/c. Thus ks, 3000/~ against each RD a/cs

(3 nos.) were short credited. In total Rs,9000/=-

‘was short credited against RD a/c no. 80073,

80074 and 80075,

On 24=02-1999, 12=03=1999 & 10=04=1999 Rs.900/~

Wwas deposited against RD &/¢ no.80088 but ndt charged
in 8,0, a/c. .Af'cer wards Rs,600/- Wwas credited to
Govi. a/c on 12-04-1999 but balance ks.300/- Was

not credited.,

Therefore,

Total

Rse 100/~ short credited on 09=07-1997

RBse 15/= short credited on 05«12-1998

 Bse 200/- short credited on 21-04-71998

RBse 30/~ short credited on 08~-12-1998

RBse 100/= short credited on 28-12-1998 ® i/r/o
RD a/¢c no.80053

Rse 3000/~ short credited i/r/o RD a/c no. 80073

Rs¢ 3000/~ short credited i/r/o RD g/c no. 80074

Rse 3000/~ short credited i/r/o RD a/C no.80075

Bse 300/- short credited i/r/o RD a/c no.80086

Bs.9745/~ was short credited by Shri A, B, Deori
. contdeeell
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i/r/o RD deposit violatdéng the provision of Rule 3( 1) (i)

(11) & (111) of ccs (Conduct) Rules 1964.

ANNEX- IJII

List of documents by which the articles of charge framed
against Shri A,B, Deori the then, SPM Bordumsa S.0, are

Emmsed to be sustainede.

Lo
2

3.‘.

4,

53.

6.

I7o"-

PLI collection register W.e.f. 11=01-21996 to 0906~ 199¢

RD journal register we.e.f, 1) 16=07-96 to 03-09-1998

8.0. a/c book W.e.f.

MSY long book W.e.fe
SB long book w.e.fe.

TRC list wWwe.e.fe.

MO issue journal wW.e.f.

1)

2)
3)
4)
5)
6)
7)

2) 04-09~1998 t0 19~06« 2000

1) 24=-09-1994 to 28-07-1995
2) 2907=1995 to 08-1997
3) 01=09-1997 to 31=07=1999
26=00=1994 to 25-04-1997
12=07-19299
27-02= 1997 tO RIXLAXALS
1) 08=10=1997 to 23=04-1998

2) 29-12-1998 to 27-05=-3999.

30-09=1995 to 10= 111995
12-11-1995 to 20- 121995
30-04-1996 to 15-06-1996
19-08~1996 t0 11=10=3996
1410~ 1996 to 27-11-1996
28-08-1998 to 22-10-1998
16-03-1999 t0 24-05-1999.

8+ RD P/B no.80075, 80074, 80073, 80086, 80053
9, SB P/B No.100026, 100104, 100102

10. Attésted copy of ledger card isto SB a/c No.1001d4,

100075, 100091, 100026.

. ANNEX~IV

LIST OF WITNESS s

1. shri K. Pandit, SDI Post (East)Jairampur- 792 121.

' 8d/= Illegible.
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ANNEXURE= 2
Report of Inquiry in the case of inquiry under Rule 14
of CCS(CCA) Rules, 1965 :3 againgt Shri A,B, Dgori, SPM Bordumsa

The undersigﬁed was appointed the Inquiring Authority
in the case of inquiry undér Rule 14 of CCS(CCA)Rules, 1965
against shri A,B., Deori, SPM Bordumsa ( U/S } by the D;Lreétor
Postal Services, Arunachal 'Pradeéh Division, Itanagar vide
his mex,;xc;.No. F-2/ABD/99-00 dated 23,11,01, Shri M,A. Malai ,’
sDI of Posts (W), Itanagar was appdinted thePresenting v

Officer in the case.

The charges framed against the Charged Officer

- ghri A.,B, Deori (cited as C O) hereafter are as below.

Article~1

shri A.B, Deori while functioning a s the SPM Bordumsa SO
during 25-12-1994 to 01,06,1999 short credited Rs, 143,00
( Rupees one #A hundred and forty three ) only to the SO

A/c of Bordumsa in ¢/w PLI receipt and thus violated the

provision of Rule 3(1)(1)(ii) & (1ii) of CCS(Conduct)-Rules,

1964,

Article-I1I

The said Shri A.B. Deori while .functioning as the SPM"
Bordumsa SO during 25.12,1994 to 01.06,1999 short credited
Rse 928/- ( Rupees nine hundred and twenty eight) only in
o/w TRC Teceipt to the a/c of Bordumsa SO and thus vi;oiated |
the provisions of Rule 3(1)(i) (ii) & (iii) of CCS (Conduct)

Ruies-. 19 64,

f (contdee...2)
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Article-I11

The sald shri A.B. Deori while functioning as the SPM

Bordumsa SO during 25.12,1994 to 01,06,1999 short credited
gs, 130/= ( rupees one hundred and thirty) only in respe-
ct of MSY deposit to the a/c of Bordumsa S0 and thus

violated the provision of Rule 3 (1) (i) (ii) & (iii) of

ccs(Conduct) Rules, 1964.

Article-1IV

The said shri A.B. Deori while functioning as SPM ,
Bordumsa SO during 25.12.1994 to 01,06,1999 short credi-
ted R, 1339/- ( rupees one thousand three hundred and
thirty nine) only in respect of MO Issue receipt to the

a/c of Bordumsa SO and violated the provisions of Rule

"3(1) (1) (i1) & (iii) of ccs(Conduct) Rules, 1964,

Article-V

The said Shri-A.B. Deori while functioning as the SPM
Bordumsa SO during 25.12.1994 to 10,06,1999 short credi-

ted B, 16,050/~ in c/w SB deposit to the account of Bor-

dumsa S0 and thus violated the provision of Rule 3(1)(i)

(ii) & (1ii) of CCS (Conduct) Rules, 1964,

é;ticle - VL

The said A.B., Deori while functioning as the SPM Bordumsa
SO duriny 25,12.1994 to 01.06,1999 short credited Rs,9745/~
(rupees nine thousand seven hund red forty five) only to
the a/c of Bordumsa SO in c¢/w RD deposit and thus violated

the provision of Rule 3(1)(i) (4ii) & (iii) of CmWS

(Conduct ) Rules, 1964,

(wnt'd..o o 03)
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The statement of imputations of misconduct or misg-

behaviour is given in Annexure 'A' to this report.

2, The hearing in the case was held on 12.82.,02, The

charges framec against the Charged Officer Shri A.B.
Deori ( cited as CO hereafter) was read out and expla-

ined to him in his vernacular, The CO stated that he

understood the charges framed against him,

2.1 The CO was given to state whether he admitted the

charges framed against him in the charge sheet. The CO
stated that he wished to first examine the listed documents

and state his admission of the charges or otherwise.

2.2 The presenting officer shri M.A., Malai (cited as

PO hereafter) was given to produce the listed documents,

The PO produced the documents and the CO was given to

examine the documents,

2.3 On completion of exsmination of the documents the

0 was again given to state whether he admitted the char-
s framed against him. The CO stated that he admitted the

ge
charges in Article-I, Article-II, Article IV and Article-VI

fully and unequivocally,

2.4 The CO admitted the charge in Article-V partially

L
The CO denied the charge in Article-III,

2.5

(contd..,.. 4)
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3. | The CO was then given to understand the prevision
of the rules entitling him to engage a defence assistant to
assist him in pfeéenting his defence in the case. The CO
stated that he wished to plead himself and does not wish

to engage a defence assistant,

L N The documentary evidences with respect to each
Article of charge were examined and the result is given

in Annexure 'B' to this report.

5, The documents having been examined and analysed
with respect to each article of charge, the CO was given

to state his defence article wise on the basis of the docue

ments,

/
The CO admitted the irregularities in PLI account and only

wished if he could realize it in time to correct it, He

admitted the charge in Article-I.

5.2 Article-IIs

The CO admitted the irregularities in TRC accounts and only
wisheg if he could realize it in time to correct it . He

admitted the ccharge in Article-11I,

5¢3 Article-III¢

The CO stated that the amounts shown in the charge sheet .

as deposits are actually amounts of withdrawals, He denied

the charge in Article-III,

(COn‘td. es e 0’5‘)
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5.6  Article-VI_
The 00 admitted the irrggularities in the RD Accounts and

admitted the charge in Article-VI, .

The CO was served with a copy of the brief submi-
tted by ‘t;he PO for preparation and submission of his wri-
tten representation. In his representation dated 08,03.02
the OO has not stated any new points in defence of the

charges, He has also communicated that he has deposited the

amount involved in the case at Nampong SO on 07.03,02. He

has begged pardon for the mistakes committed by him also

‘requested for a ‘sympathetic view'.

lBased on the documentary evidences of irregularities in
the acoounts committed by shri A.B. Deori as also the
fact that Shri A.B. deori admitted the ccharges after
examination of the documents the charges in Article-1,
Article-II, Article-IV, Article-V and Article-VI stand

P roved,

The documentary eviflences contradict the charge and hence

the charge in Article-III is not proved.

( G.G.Singha)
DYSP & Inquiring Authority.
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Department of Posts; India
Office of the Sub-Divisional Inspector of Postss Artmachal
West Sub-Divisiom Itanagar- 181 111.

No.F-3/Disc/A,B,Deori dated at Itanagar the 14-02-02,

To,
- 8hri G,G. Singha,

Inquiring Authority & .
Dy. Supdt. of Postss Itanagan- 791 11l.

-Sub s= Departmental Inquiry under the Rule-14 of the

- €CS (CCA) Rules, 1965 agrinst shri A,B, Deori,
the then-SPM, Bordumsa SO & Submission of PO's
brief of the case, |

Ref g- Minutes of the hearing into the said case
on 14=02=200 2. '

sir,

| I, shri M.A, Malai, SDI (West), Itanagar hes
been appointed as Présnnting Officer c/w the aforesaid
case vide DPS/Itanagar Memo NO.F=2/A, B.Deor1/99- 2000 dated
23-11-2001 to present the case against Shri A,B, Deori,
ghe then SPM,Bdrdumsa SO issued vide DPS/Itanagar Memo

NOoF=2/A, B, Deori/99-2000 dated 05 10-2001,

2¢ The Preliminary hearing into the said case
was held on 12-02-2002 and subsequent hearing into the

.case was also held on 13=02-2002 and 14-02=2002 at

Itenagar, Shri A,B, Deori, the charged official attended
the hearing on all dates mentiond@d abovee

contdeecee 2
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| 3. At ﬁm outset during the prelinﬂnary‘ﬁearing,
the charged Official was given to state whether he admitted
the articles of charges. The CO stated that he first wished
to examine the listed documents and to state his admittance
of articles of charge or otherwise. As meny as 29 (twenty
nine) documents listed in annexure-III of the charge sheet
in support of the articles of ch'arée were given t0 the CO
for his examination. The listed documents mentioned in
Minutes of the hearing dated 12-02-02 were taken into state
exhibits after CO's examinafio.n and his 5tate_ment of their
genuir_iéss. In para 5 of the minutes 6f the hearing dated
12-02-02, the OO adm.tted the articles of charge-I, Article-II,
Article-IV and Article-VI fully and unequivocally. The CO & N
denied the charge in Article-III, but he partially admitted
the charge in article- V. | |

4. The examination and analysis of documentary
evidences with respect to each article of charge was done
by the 00 of the- case in the subsequent hearing on 13=-02-2002
and the minutes of the hearing dated 13-02-2002 is self

explanatory about the fact in issue.

5. The CO was given to state his defenée articls
of charge wise on 14-02-2002 with reference to the minutes
of the hearing held on 13-02-2002, The minutes of the hearing
dated 14-0_2-2002 is self explanatory. The CO admitted the
charge in aArticle-I, Article-II, Article-IV and Article-v1

fully and unequivocally on the day's hearing dated 12-02-02.

_Morsover in examination and analysis of the relevant

documents on 13-02-02 and the CO's defence in article of

contdese3
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charge wise on _14-02-02, it is clear that the charged
official is fully responsible for Govt. loss mentioned .
in charge of Article-I, Article-II, Article-IV and
article-VI and the charges on the above Articles are

proved..

6. The CO partially admitted the charge in Article-V
on 12-02-02 and he admitted the said charge in Article-V
fully on 14-02-02 after duly examined the relevant documents

and it is also proved with documentary evidences.

7. Examination of relevant documents with respect
to the charge in Article-III reveals that R.30/- was with-
draWn by the customer of MSY a/c No.16022 on 20-07-95 and
Rs« 100,00 was drawn by the customer of MSY &/c No.16031 on
28-08-95, Hence, there is contradiction with the charge
framed to this extent.

8. From the above, the charged official admitted
fully the charges in Article-I, Article-II, Article-IV,
Arti;::le-v and Article-VI and from the relevant documentary
evidences, these articles of charges have béen proved, As
such, the charged official is wholly responsible for the
loss of Govte. cash amﬁnting to Rs, 28, 205-00 (Rs.ﬁtenty eight

thousand two hundred f£ive) only.

»
»
A o |

é})/ M S 9. as the charged official admitted all five
w N charges in Article-I, II, IV, V and VI and denied the

charge in Article-III (which is contradiction with the

contdesed
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- charge framed to this extent) in view of fact-in-issue

fully and unequivocally, I do not f£ind it necessary to

present the witness in Annexure-IV of the charge sheet

and no new points are likely to come up-unless the CO

t

has anything to examine the witness. The CO also sfated
that he does not desire to examine the witness as he has

no new points in defencCe.

With regards.
Yours faithfully,

( M A Malai ) .
Presenting Officer,

and ,
SDI (West), Itanagar-791111.

t

Yedede ke

"‘q:e%ﬁ\'
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DePartment of Posts @ Inda.a
Office of the Director Postal ServicestArunachal Pradesh
! Itanagar -791 111

amexure =4

Memo Moo F =2/2 B Deor 1/99-2000 Date ¢ 16=04=-2002

lairi AB peori the then SPM mordumsa SO in Arunachal

Pradesh Postal Division was proceeded against vide this office

Hemo No f F= 2/AB Deori/99-2000 dated 05=10~20071 « ""‘19 sukstance
f f the imputation of the mis:,-onduct or misbehaviour in support

Of +-'he charges in Art;[cle -I #TI:IIT;IV:V and VI framed acgaist
?shrl AR Deori runs as under =

Artilcle-=I

The sald shri AB Deori while working as the SPM Rordumsa
so during 25-12=94 to 03-06-99 short credi ted Rs 343=00 (Rupees

5one hundred and forty three only ) in respect of PLI receipts as

ipelow t=

o

51. PII collection on 29-06-96 was R 4509-00. ( Rupees four
i housand five hundred and rine only ) but charged in SO Account

RS- 44 09~00 (Rupees four thousand four hundred and nine only ) .

-Ihu.a Rse 10(‘-00 (Rupees one hundred only ) was short credited »

i20 PIT collection on 14-11-96 was B 2077=00 (Rubees two

‘Lh ousand and seventy seven only ) Plus R 12=00 (DF) =fs. 2089=00
k\R pees two thousand and eichty nine only ) but BR% 2077=00 was
ch

aroged in SO Account . 'Ihus R 1280 wgs short crediteds

[ ' o
3- ~ On 28-12-96 PII o llection was R 2171=00 plus Rse 24=00{ DF)

‘?so 2195=00 but P 217 1~00 was charged in SO Account. Thus Rs 24-?00

was short mredited »

/ ‘
%\ Jy contde se 2/p
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Rs?7-00 was short credited »

! Therefore : BR= 100-00 on

29=06-96
R%e 312200 = on 14-11~96
Rse 24~00 on 28~ 12=96
RS 7=00 on 17=12=97

In tal Re 143=00 was short credited

| 4o On 17-12=97 PII collection was R 1528~CO plus Rs 7=-00( DI*

= B 1535=00 buf R 1528-00 was charged in the SO account « Thus

1 ~ Thus Rse 1423=00 was short credited by shri AR Deori in

| connection with PII receipts violasting the pmvi».-,ions of Rule-3(I)

(J.) (il) and (iiJ.) of CCS (conduct) Rules: 1964 .

JArticle -IT

i The said shri AB Deori
SO during 25~12=94 to 01=06=99

‘\

of TRC receipts as shown below

i ' 1

, charged in the & account .

2

, charged in the SO account .

| Thus R 928-00 was short credited by ghri 2aR Deori in
|

leonne ction with

On 19-04-29 TRC vllection wa‘s Rse

iherefore, R 230~-00 on 24-02=9g

. Re  698=00 19-04=99
B 928-00 was short credlted-

while working as the SPM Brdumsa

short credited R 928-00 in respect

On 24-02=9g TRC col]ectlon was B» @230-00 which was not

698-00 which was not

‘ TRC receipts violating the prov:Ls10ns of Rule-

l

¢ V};&/J

‘(I) (1) (.u.) and (J.J.l) of CcCs (conatmt ) Rules :

@Mw \ contde « = 3/p
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Article =IIX

l The said shri AB Deori whi]e functioning as the SPM

Ebrdumsa SO quring 25=12=94 to 01~06~99 ghort crechted Rse 130=00

in connectlon wvith the MSY deposits as shown below :=

i

| 1) On 20-07-95 MSY gewwe deposit amounting to Re 30=-00

i
{szas not taken into SO account .

2) On B=-08-~95 MSY geposit amounting to R 100=00 yas not
t;faken into SC Account .
Therafore ¢ Re 30=00 on 20~07~95

H
1

B 100-00 on  28-08~95

‘ Rse 130=00 was short credited
Thus B 3130¢00 was short credited by shri AR peori in

oonnectlon with MSY @geposits violating the 'Orovlslons of Rule~3

(“"') (1) (11) and (13.1) of CCS (conauct) Rules = 1564 «

.
14

Article =1V

! The sald shri AB peori vbile{ﬁlnc‘cioning as the SPM

Eorc‘!umoc SO quring 25~12-94 to 01=06-99 short crealted Rse  71339=00
only in regPect of MO Issue receipts as shown below i=
i

i 1) On 14=C1~95 MO Commission was Re 202=00 was charged in
I ,

the & Account .

2) On 1,1-12-'-95 MO commission against Mo Nce 2007 ghould be
|
'&'T‘b 25=00 for value of Rs 500~00 but only R 15«00 was shown in MO

Iigsue journsl and also charged in the SO 2ccount

AN

contde ¢« 4/p
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3o on 22-05-96 MC commission as pPer MC Issue JournalZ was

Re 79=00 but P 74-00 1es charged in S0 Account e

It
4. On 09-05-96 M0 comrission shoud be R 11=00 but R 6C0  had
been jowrnalised and also charged in the SO Account e

j |
e On 111096 the amount in resPect of M0 value was Rw5368~C0 .

v
k;»ut Be 4168-00 was Bhown in the MO issue journal and also charged

1
in the S0 Account .

e on 01- 1196 the amount in resPect of MC value was s 1185-?00

l

‘bt R 1085-00 had been shown in the MO Isaue journal and also

¢harged in the SO Account »

7. On 07-13=96 the total MO mmmission was f 435=00 but shown
és R 445=00 in MO ISue journal and also in the SO Accounts.

}j; ' .
8|h . On 16=09=-%2 the total M0 commission was R 394=00 but shown

as Re 294=00 in MO Igsue Journal and also in the SO 2ccounte.

9% Cn 08-04-99 the total MO value was R 6939®hut R 6930-00

i
was shown in the SC account.

R A I
S St s e

Thereforé”: 'R&*®100-00  on 14~ 10=05
Rse 10=00 on » 111295

RSe 5=00 on = 2205-9¢

Rse S=00  on 09~ 05=9¢

Rss 1000-00 on 11~ 10-96

e 100+ 00 on 01=-11=9¢6

RS 10=C0 on 07=11=96

B 100=-00 on 16=09=98

Rse 9= 00 on 08=04~-99

Total Re 1339=00 was short crediteds

\(‘} ley Thus the sald shri 4B Deori stort credited Rs 1239=00 in
W .«i}{\“ rejspect cof M Issue’ by violating {the,provisions of Rule-3‘(I).}(vi.)

(:f';;i) and (fii) of CC3 (conduct) Rwles: 1964 .

j
1 contde s 5/p
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The sald shri AB Deor:. while working as the SPM w morgumsa

.
;
|

S"r during 25-1312=94 to 01-06-09 short credlccq e 16050=C0 in connec—

tELon with SB depos1ts as shown helow $=

1;' On 19..03- 1998 Rse  15000~00 was deposited agairst Bordumca
!

Sﬁ Zccount Noe 100091 The amount was posted in the ledger card

ng also shown in the SB long book hut not charged in SC 2/C .

e

)

. On 12-09-98 R 200-00 was deposited against Bordumsa SB
| ,

| Account No. 100075 « The amoudt was posted in the ledger card but

not shown in the SB long hook and not charged in 30 a/c.
T .

:
i

The following amounts were posted in the ledger card

,o:mst Bordumsa SO SB 2/ M. 100026 on different dates but these

deposits were not shown in the SB long book and not charced in

1

S?}A/C_-

\ a) on 18-:708"1998 Re  50-00
i b) On 10-09-9g Rse 50=00
) c) On 03—02—99  Rse 5000
’ d) M 220399 e 50-00
| Total - R  200%00

4¢| On' 23-10~98 B BO-0C and on 04=12-98 B 100=00 was deposited

|
Iir% the ledger card but not shown in the SB hook and not charced

lin the S/a/c .

Se! It is found that Pordumsa SO SB hook bezring Noe 1000102
waﬁs issued by shri AB on 20-09=97 in the name of Mrge 'Jangko Langkho.
|

following transactions were made thereafter »

¢
/

against Pordumsa SC SB 2/ C Noe 1000104 « Both the amounts were posted =



) ¥

hat
1128 ¢
‘pate : _}erosiE - ~ : Withdrawal _ ! Balance
! 1 '
i 20~09-~97 * 500=00 'O 1 500-00
P e j ] ) R
’06"10-97 1 50000 b-e'e'¢ *.1000-00
1 * _»l
-5;3‘;57 o "1 50000 T T 1500-00
. 2 *
K ) 7 ¥ e mmm s et e
413-01~98 D XXX " 1000~00 ! 500-00
L i . ¥ - 3

Rit? actually no account was opened ~no ledger card was

fcmna in rebnect of this sccount and no speclme:n signature was

fcuna in S’Oecll”lent Signature Raok e all the above noted transac—

‘tlms; were nelither '-'noted in the long hook nor charged in the SO

Account « Shri AB Deori Paid the withdrawal amount from his Per-

sonal fund and the balance arount of Bse 500~00 was kept to'himself-

Therefore
“Rss 15000=00

Re  200=00

R 50=00

Rw  50-00
Re 5000
Be  50=-00
Rse 50=~00
R  100-00

Re 500=-00

egaimst Pordumsa SC SB a/¢C No.

agaimst
agai ns£
8gainst
against
agairnst
ég:hi nst
against

againsgt

| R’.[S?tal- 16050~00 was short credlted by Shri

with

- e By

ER

Bordumsa
Borc’iumsav
Bordumsa
Bordumsa

BOrdumsa

‘Bordumsa

Bordumsa

Pordumsa

80

100091 on
SO 8B a/C No. 100075 on
S0 sB .A/C
5C 8B /¢
SB a/ ¢
SB /¢
SB a/cC
SB p/C

SB a/¢C

No. 10002600
No. 1000 260n
S0

SO

S0 100102

19~C3-~19%¢ .
12-09=-1998
18-08~19°8
10—09f 1998.

Noe 100026 on03=02=~1999.
No. 100026 on 22=03=1999~
100104 or: 23~ 1C=1998.

100 104" on 04~ 12~ 1998,

(1.11) of G(nondUr«t ) Rules

N {
(NN
W@%‘f

7 1964 .«

contdss«7/p
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l y ‘ g Article ~ VI

The sald siri AB Deori while functioning as the §PM
Bordumsa - SO during the period from 25=12=94 to O 1—-06-99 short
credited Rs 9745—-00 in connection with RD Deposits ag shown

below =

1e | on 09=07~ 1997 total RD geposits was Bs? 350=00 but

only B 250=00 was taken into SO Accounte

e . On 0S= 1;:- 1998 total RD Depos.lt was B 1715-00 hut
only Rs. 1700 vas taken into accounto

3¢ . On 21-04=1998 RD Deposit was % 400=00 but Rs 200=00

only was taken intc account.

4e i on 08-12- 1998 total RD peposit was R 2330-00 but

’Rs. 2300-00 only was taken into accounte

e : On 3&-12— 1298 Rse 10000 was depositeq against RD
Account KO 900053 but the same amount has hot heen taken into

Accourtt

© Be RD DepOSlt on r21—01-1 29 was. R 1500-00 acdainst the

' RD Account No. 80073: 80074 and 80075 of Denomi nation R% 500-00
each and instalment for the month of Jamary/ 1999 in each cases
_B.rt the- an'our_lt Of R 150000 was not taken in aé:count- After
this deposit five inore deposits as;m;z;, were made in each RD aacount
for tre month of February/1299 to June/ 1999 on different dates

N but nelther the amounts were shown in RD Journal nor charc;ed

| in the S0 Account . thus R 3000-00 against each RD aAccounts

( 3 nos ) was short crv,dlted + In.total M 9000-00 was short

credited against Rd. Account Noe« 8007 3 80074 and 80075 .
;- _

JV' T " contdess8/p
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7. On 24,02.99. 12,03,99, & 10,04,99 ks, 900-00
was deposited against BD Account No. 80086 but not charged in
the S0 Account, Afterwards k. 600-00 was credited to Govt

-Account on 12,04,99 but balance ks, 300,00 was not credited.

Therefore,
" Bs, 100,00short credited on 19,07, 1997

B 15,00 short credited on 05,12, 1998

RB. 200,00 . short credited on 21,04, 1998
R 30,00 short credited on 0g, 12, 1998
B, 100,00 short credited on 28,12,1998 »n A{0Alc. o,
o Ne.Qovsy 7

B 3000.00  short credited in r/o D AZC No.B80073.
Rs. 3000,00 short credited in r/o RD A/C No,80074.
Rse 3000.00 short credited in r/o RD A/C No,80075,

Rs« 300,00 short credited in r/p RD A/C No.80086.,

TOTAL Rse 9745.,00 was short credited by Shri A.B., Deori
in respect of RD Deposits violating the provisions

of Rule-3(i)(ii) and (1ii) of CCS (Conduct) Rules, 1964,

Shri AB Deori submitted his Refererce s'tatement
against the charges vide his letter No. Nil dated 19,10.01
which was received at Jf this office on 29.10.2001, It

was proposed to hold an inquiry into the charges and

shri G.G., ‘Singha Dy, supdt. of Posts ,Itanagar was

/Vﬁa\/ s | . (entd......)
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.was appointed as Inquiring Authority vide this foicer
Memo 8f even No, dated 23.11.2001 to inquire into the
charges framed against sShri AB Deoii. Shri MA ﬁalai

SDI West Sub -Diviéion, itanagar wwas appointed as the -
Presenting officer to present the case on behalf of the

Dgpartment.

‘The Inquiring Authority hald hearing on 12,02,02
13.02.0é and 14,02,02 and concluded the hearing . Shri
&G Singhalsubmitted his Induiry Report vide his letter
No. Nil dated 12.03;2002‘. I have read the Inquiry Report.
The Inquiry has been held in a fair manner. The cha;ges
: weré reéd out to the cﬁarged officialehri AB Deori and
expléined to him in hisxrernécularb He was given ample
Opportunify to”ex@mine ﬁhe documents listed in énnexuie»
II1I of the charxge sheet, ﬁe was also informed of the
érovisiéns of the Rules entitling him to engagé a Defence
Assistant to assist him in presenting the defénce in his
:Egseo Shri AB Deori wished/desired to plead himself |
without éngagiﬁg any Defence Assistant. The Inquirgng
Authority served the charged official Shri AB.Deori with
a éopy of the brief submitted 'by the Presenting Officer

for submission of his counter defence written represeﬁ-

tation., The Inquiring Authority has taken into account

‘the counter defence representation received from Shri

AB Deori while preparing his In:quiry report.

(ntdeses)
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The Inquiring Authority based on documentary

evidences and the admittance of the .charged official
shri AB Deori has found the charges in Article-1, 1I,

1V, V and VI stands proved, whereas the IA held that the

charge in Article-III is not proved.

A copy of the Inquiry Report wes forwarded
to shri AB Deori vide this office letter of even No.
dated‘15.03.2002 for submission of his dgfence represe-
nta?ion,ifany,‘before final order is issued by the Dis-
ciplinary Authority. Shri AB Deofi sublmitted his repre-
éentation vide his letter No.'Nil.déted 27,03,2002, which

was received at this office on 02,04, 2002,

Findings by the Disciplina:g_Authorityz

I have further exsmined the listed documents

in annexure-III of the charge sheet carefully and

St
o

miputely.

The PLI Joumals of Bordumsa SO on 29.06.96,
14 11.96 , 28,12.96 4nd 17.12.97 with the SO Account
pook of Bordumsa SO on the relevant dates and found
that the charged official short credited Rs. 100,00 ,
ps. 12,00 , R, 24,00, and ks, 7.00 respectively., This Shri
AB Deori short credited ks, 143,00 in total towards PLI
receipts at Bordumsa S0 on different dates and thereby

misappropriated the amount by violating the provisions

ok xR ke Xk kdek Jobedk KK xexprk Xl (contd.;...)
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I

of Rule=-3(1)(4)(1i) and (iii) of ccs(Conduct) Rules,
1964 and hence the charge in Article-1 is sustained

on documentaly evidences.

Further examination of the listed documents of

daily list of Bordumsa SO on Telephone Revenue collect- -

" tion rreceipts dated 24.02,98 and 19.04,99 in compari-

son with the SO Account Book on the relevant dates, it is

found that shri &4B Deori short credited Rs 230,00 and’

ks, 698,00 respectively, This the charged official mis-

approp;iated‘the‘G6Vt- cash towards TRC receipts to the
tune of K. 928.00 in total on the different dates by
violating the prbvisions.of Rule-3(1)(1)(11) and (iii)
of CCS-(Conduct) Rules, 1964 and hence charge in

Article-II is sustained on documentary evidences.

,Agéin examination of MSY Long Book of MBordumsa
SO in comparision with the go Account Book oﬁ the dates
viz,-?0.07.95 and 28,08,95 and found'that Bse 30,00 was
;llowed withdrawal and alsb R 100,00 was allowed as
with@rawal reépactively. Hence the charge regarding
the short cfedit of ks, 130.00 towards MSY deposits on

the relevant dates by Shri AB Deori does not arise

and hence the charge in Article-III is not sustained

on documentary evidences.

(mntdoo ooo)
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Further examination of-Bordumsa 30O Money Order
jssue Jourhals dated 14.10.95, 11.12.95, 22,05.96, 09,05.
96, 11. 10,56, 01.11.96, 07,11,96, 16,09,98 and 08,04,99
in comparison with the §0 Account Books of Bordumsa
30 on the relevant dates and found that Shri AB Deori -
short credited B, 100,00 , ﬁ. 10,00 , R, 5,00, Bs, S.Od'
Rs. 1000,00, BS. ioo.oo ., Rs, 10,00 , Bs, 100.00’,'ana
Rs. 9,00 respectively in the Govt, Account . This Shri
AB Deofi A misapprOpriated %;.133?.00 in total towards
the‘Money Orders issue receipts on different dates at
Bordumsa SO by violating the,provisions of Rule-3(1)(i)
(11) and (iii) of ccs(Conduct) Rules, 1964 and hence
thehcharge inlArticle-I violating the provisions of

Rule=3(1)(i)(ii) and (iii) of CCS (Conduct ) Rules,

1964 and hence the charge in Article-IV is sustained

on &ocumentary evidences.

Further exa@ination of Bordumsa SO Savings Bank
Long Books, attested ledger cards in respect of SB &/C
Nos. 100104, '10'00'75,‘160091, and 100026, SO Account |
Books; and SB Pass Books bearingv A/C No, 10026, 100104,
and 100102 reveal that Shri AB Deori short credited |
to the tune Qf ks, 16060.,00 in Govt. account twards
SB Deposits on different dates in different dates in
different accounts and thereby misappropriated the
amount by violating the provisions of Rule 3(1)(i)(ii)

and (iii) of ces(Conduct) Rules, 1964 and hence the chage .
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in Article-V is sustained on documentary evidences.

Further examination of Bordumsa S0 RD 3@un-v

nals and SO Account Books it is found that Shri AB

' Deori short credited Rs. 9745.00 towards RD Deposits

in Govt, Account in different RD Accounts on different

- dates and thereby mis-appropriated the amount by vidla-

ting the provisions of Rule 3(1)(1)(ii) and (iii) of

CCS(Conduct) Rﬁles, 1964 and hence the charge in

-

' Article Vi is §ustained on documentary evidences.

The‘reéresentations aubmitted'by sri AB

Deori vide his letters No. dated 19.01.2001, 08.03.2002

| 96:63:2002 and 27.03. 2002 ars all taken into conside-
. r’dl
' ration . On examination of these representationsf it is

:found that Sri A.B., Deori pleaded guilty and also

credited the total Govt., loss sustained by him to the

tune of ks, 28,205.00 under ACG-67 receipt No, 25 dated

1 07.03,2002 at Nampong Sub-Post Office in Arunachal

s

Pradesh Posstal Division., Shri AB Deori further prayed
to e xecute his 4 guilty citihg hig ten years of conti-
nuous service in the Department and also his family

liabilities.

(contdeeeeeo)
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From the facts in issue on the basis of listed
documentary evidences and also admittance of the charges
j_n Article-%, 1%, IV, V and Vi fully and udeguivocally
by the charged official Shri AB Deori, the charges 'in
Articl&I; II, IV V and VI are proved, But the charge in
Article-III is not sustained, The charges in Article-I,
II, IV, V, and Vi already proved are serious shafges. ‘
The charged official sri AB Deori not only misappmpria'ted
Govt. receipts but also caused breach of faith in handling
public money under his custody. He did not show any
integrity, and showed lack of devotion to duty, I see

no gmuhd for leniency in the case,

I, shri R.K.B. Singh, birector ,Postal Services,
Arunachal Pradesh Division, do hereby award the punishment

of removal from service with immediate effect.

( RK B singh )
_ ~ DPS Itanagar
To , Itanagar- 791 111,

_shri A.B. Deord,

SPM ( Now U/S )
Nampong S.0..
a
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Annexure= '5¢,

The Chisf Post Master Genmral, i _*
N.E, Circle ' -
Shillong-1, Meghalaya.

. Dtde =502

Most respectfully I beg to state the following

few lines for favour of your kind consideration and

sympathetié ordere.

1.

2e

3e

That I was holding the charge of Sub-pPostmaster
of Bordumsa Sub-0ffice, Dist. Changlang,

_.Arunachal pradesh during the period from

95m12-94 t0 1-6=99,

That during my posting at Bordumsa in the

aforesaid period there was a short credit

of postal cash to the tune of Rs.28, 205/~

(Rupees twenty eight thousand two hundred five)
only for which a disdiplinary proceeding was
initiated against me by the Director, Postal
Services, Xxumsakal Arunachal Pradesh, Division.
Itanagar, vide his memorandum Né.F-.?/A. B, Deori/
99-2000 dtd. 5-10-2001,

That thé Director of PostalsServices, Arunachal
Pradesh Division issued a Memorandum No.F-; 2/ 2B
Deori/99-2000 dtd. 16-4-2002 removing me £rom
service for alleged misappropriation of postai

cashe
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annexure- 5,

That during my posting as Sub-Postmaster, Bordumsa,

Sub-0ffice, the Sub-Divisic;nal' Inspector Jayrampur,

_Arunechal Pradesh inspected the accounts of Bordumsa

Sub-Office every year and no shortfall in cash-
c_redif was found in their reports. However when
the short cash of Rs.28, 205/~ was detefted, I

being a loyal employee, deposited the said shorxt
cash to Post Office account of Nampong, Sub-Office,
vide AC G-67 receipt No.25 dated 7=-3-2002, as at
tﬁat time I was at Namnge. -

That I am the only earning member of my family
having my-wife and three mincr schodl going
children, | '

That a great injustice has been done to me by
removing me from service as I recouped the

short amount Of Rse28, 205/~ to the Postal Deptt.

_after the same Wwas detected.

That the alleged charge of short credit of cash
was not intentional and the lapse accrued due 0
heavy pressure of work as I was to manage'the

whole affairs of the Sub-Office at Bordumsa

| single-handedlye.

That I further inform your honour that during
my nore than ten years of service period there
was'no record of misappropriation of money emcept

the said alleged short credit of cash.

contBese 3
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9.

- .

amnexure- 5, -

That the Director of Postal Services, Itnagar
took a drastic step by removing me from service

even though I deposited the short credit of cash -

.amounting to Rs. 28, 205/~ before I was dismissed

from service.

In view of the circumstances cited

above I éarnestly appeal to Your Honour
kindly to exonerate the punishment of
dismissal and k:Lndly consider re-instate-
ment in the post of Sub-Post-master,
Bordumsa to save the lives of four
merbers of my family and for which a‘zt
of kindness I shall remain ever grateful

to youé ' B
Yours faithfully,

( A B, Deori )
Cc/0. SPM Mahadevpur

Dte 7=5=02. ' Dist. Lohit,Arunachal Pradesh.

-

Abhas Bekomja Deori.

4
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